IN THE NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH, HYDERABAD

CP (IB) No.438/69/HDB/2019
U/s. 9 of the Insolvency & Bankruptey Code, 2016,
Read with Rule 6 of the Insolvency and Bankruptcy
(Application to Adjudicating Authority) Rules, 2016,

In the matter of:-
M/s. MOREVISAS IMMIGRATION SERVICES PRIVATE LIMITED.

Between:-

M/s. Walsons Services Private Limited
74 Golf Links,
New Delhi - 110003.
Through its authorised signatory,
Mr. Prashant Srivastava.
...Petitioner/
Operational Creditor

And

M/s. Morevisas Immigration Services Private Limited
H.No.8-2-293/82/A/ 1259,
Road No.3g, Jubilee Hills,
Hyderabad - 500 033, Telangana.
...Respondent/
Corporate Debtor

Date of Order: 27.08.2019

. Shri. K. Anantha Padmanabha Swamy, Member Judicial.
Dr. Binod Kumar Sinha, Member Technical.

For the Petitioner/ Operational Creditor:

Ms. Palak Rohmetra, Counsel.

For the Respondent/Corporate Debtor:

Ex-parte.

Per: K. Anantha Padmanabha Swamy, Member Judicial
ORDER
1. Under consideration is a Company Pctition, filed by M/s. Walsons
Services Private Limited (hereinafter referred to as ‘Petitioner/Operational
Creditor’) under section 9 of the Insolvency and Bankruptcy Code, 2016

(hereinafter referred to as IB Code) read with Rule 6 of the Insolvency and

=

Scanned by CamScanner



CP (1B) No 438/09/HDDB/2019
Page 20f 7

Bankruptcy (Application to Adjudicating Authority) Rules, 2016 against

M/s. Morevisas Immigration Services Private Limited (hercinafter referred

to as ‘Respondent/Corporate Debtor’).

. Before proceeding with this matter, it would be appropriate to make a note

6]

of background facts for the purpose of determination of this petition.

3.The Petitioner/ Operational Creditor, is a private limited company

incorporated under the Companies Act, 1956, having its Regd. Office at

74 Golf Links, New Delhi — 110003. It is engaged in the business of

providing essential support services which include security solutions,

facility management solutions and background services. Whereas the

Respondent/Corporate Debtor is a Company incorporated under the

Companies Act, 1956 and having its registered office at Hyderabad,

Telangana and is engaged in the business of providing end to end

- . , .
immigration and visa solutions to the individuals who wish to relocate in

ign countrics. The authorised & paid up share capital of the Corporate

22 S
@ngpa")‘za*?\fé\:;

is $1,00,000/-.

vronne Group approached the Petitioner for providing

e name of Morevisas

Immigratioh Services Private Limited, Zentora Overseas Careers Private

Limited, Careeroverseas Outsourcing Private Limited and Opulentus

Overseas Careers Private Limited (“Client Companies”). It was therefore

agreed that four separate agreements will be executed between the client

companies and the Petitioner. For all the communications between the

petitioner and the Client Companies, Chevronne Group will be the sole

contacting company. More s0, all the invoices were raised in the name of
Client companies individually, all the invoices werc shared with

ayments were to be made by the

Chevronne Group and accordingly the p

Client Companics.
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5.1t is stated that a contract for security services arrangement (the

Agreement) was made and executed between the Corporate Debtor and

Petitioner for providing security services to thc Corporate Debtor on

/ 19.10.2016. The agreement was entered for a period of one year from
05.11.2016 to 04.11.2017, detailing the terms of engagement of security
services which included but not limited to deployment of security officer
at the office premises of the Corporate Debtor at 10 different
premises/branches/ locations of the Corporate Debtor as specified in the
Agreement.

6. It is stated that as per clause 33 of the Agreement, it had been agreed that
monthly invoices would be raised on or before 10 of every calendar month
for the services provided in the previous month and the Corporate Debtor
was supposed to make the payment within 45 days from the date of
invoice reseipt. It was also agreed that should the payment default go

@ A fé’QQIond 90 days of raising the invoice, the Petitioner will also be entitled
““W“ "5 . “.. . :
(, t A terest @ 2% per month since the salaries of the security personnel

a}_'ré ependent on the timely payments by vendors like Corporate Debtor

; It is stated that the Petitioner duly rendered his services to the full
satisfaction of the Corporate Debtor and thereafter raised invoices from
time to time for the services rendered in 10 different locations of the
Corporate Debtor. It is mentioned that the Corporate Debtor duly made
payments in the year 2016. However, in the year 2017, the payments for
the invoices due became irregular for most of the locations for which the
services were rendered by the Petitioner, more so towards the mid-year of
2017 the Petitioner did not receive any payments from the Corporate
Debtor for the invoices raised by the Petitioner for most of the locations.

It is mentioned that till date the Corporate Debtor has failed to make

[
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paymenta for 61 (nvolces rajsed by the Fettioner for the services duly

rendered by the Petitioner.
8. 1Uin atated that acvernl emails were exchanped between the Petitioner and
w repentedly requests d the

the Corporate Debtor, wherein the Petitioner i

Corporate Debtor 10 clear the outatanding payments and to amicably

settle the pending dues lor the services rendered by the Petitioner.
However, after mumerous attempty of resolving the payment jssue
amicably, the Petitioner on 16.06.2018 was constrnined o issue demand
notice demanding payment in respect of unpaid operational debt to the
tune of 3 18,45,270/- (Rupees Eighteen Lakhs Forty [five Thousand Two

Hundred and Seventy Only) under section 8 of the 1B Code, 2016 and the

same was never disputed by the Corporate Debtor till date.

“The matter was posted for hearing on various dales viz., 04.07.2019,
A5 Ef"w \

0‘3'\@““’3_"3 12002019 & 09.08.2019, but the Corporate Debtor failed to appear.
& g L
‘&; Y.“ Before'

tdA) ke

roceeding with the matter, it is necessary o mention herein that

1 _7' chance was given to the Respondent for appearance before this

/éljudicatingféuthority. This Adjudicating Authority directed the counsel
for Petitioner/Operational Creditor to issue another notice to the
Respondent for appearance and Petitioner filed the proof of the same. The
Respondent neither gave reply to the demand notice dated 16.06.2018
nor filed any appearance or counter before Adjudicating Authority in-spite
of several notices. The Petitioner has also placed on record proof of
sending notices intimating date of hearing and for appearance of
Corporate Debtor.

10. Having satisfied with the proof of service of notice and when there was no
rcprcsentatfon, Respondent was proceeded ex-parte on 22.07.2019.

11. Heard submissions of the learned counsel for the Petitioner/Operational

Creditor and perused the record.
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12. After  hearing submissions of the jearned  counsel for the

Petitioner/Operational Creditor and having perus ged the records, this

Adjudicating Authority is satisfied with the proof placed by the Petitioner

that default has occurred in respeet of Operational Debt which the

Corporate Debtor was liable to pay to the petitioner. The Petitioner has

also placed on record proof of sending notices.  The Petitioner has

complied with all the requirements as stipulated under the provisions of

the IB Code, 2016 for the purpose of initiating Corporate [nsolvency

Resolution Process. In these circumstances, this Adjudicating Authority

is inclined to admit the instant petition.

13. The instant petition is admitted and this Adjudicating Authority order the

commencement of the Corporate Insolvency Resolution Process which

shall ordinarily get completed within 180 days, reckoning from the day

rder is passed.
@Kﬂs; R&

d4: Smce o name of IRP is proposed by the Operational Creditor, this

x- Ad]u(;h ic ating Authority hereby appoint Mr. Vinay Totla as IRP, from the
; o hsf provxded i‘by IBBI; The IRP is directed to take charge of the
Respondent/ Corporate Debtor’s management immediately. He is also
directed to cause public announcement as prescribed under Section 15

of 1&B Code, 2016 within three days from the date the copy of this order

is received, and call for submissions of claim in the manner as prescribed.

15. The moratorium is hereby declared which shall have effect from the date

.of this Order till the completion of Corporate Insolvency Resolution
Process, for thelpurpose referred to in Section 14 of the 1 & B Code, 2016.

It is hereby ordered to prohibit all of the following, namely:-

a) The institution of suits or continuation of pending suits or proceedings

against the Corporate Debtor including execution of any judgment, -
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decree or order in any court of law, tribunal, arbitration panel or ather

authority.

b) Transferning, encumbering, alienating or disposing of by the Corporate

Debtor any of its assets or any legal rnight or beneficial interest therewn,

(rity interest created

¢) Any action to foreclose, recover or enforce any Sect

by the Corporate Debtor in respect of is property including any action

sets and

under the Securitisation and Reconstruction 0of Financial As

Enforcement of Security Interest Act, 2002 (54 of 2002);

d) The recovery of any property by an owner or lessor where such property

is occupied by or in the possession of the Corporate Debtor.

16. The Supply of essential goods or services of the Corporate Debtor shall

not be terminated or suspended or interrupted during moratorium period.

The provisiori\'of Sub-section (1) of Section 14 shall not apply to such

,,,:ﬁ“ ﬁiri.é}ﬁgction, as notified by the Central Government.
& o™ :

gany/,,
2

’?;?L 17:-The IRP\shall comply with the provisions of Sections 13 (2), 15,17, & 18

¢ 1of t}{e céde. The directors of the Corporate Debtor, its promoters or any

G _Eers'on" associated with the Management of the Corporate Debtor is
SR './_,"

N L

expected to extend all assistance and cooperation to the IRP as stipulated
under Section 19 and for discharging his function under Section 20 of the
I & B Code, 2016.

18. The Operational Creditor and the Registry are directed to send the copy
of this Order to IRP so that he could take charge of the Corporate Debtor’s
assets etc., and make compliance with this Order as per the provisions of
I & B Code, 2016.

19. The Registry is directed to communicate this Order to the Operational
Creditor and the Corporate Debtor.

20. The detailed address of the IRP is as follows:-

Mr. Vinay Totla,
Insolvency Professional
(IBBI/IPA-003/IP-N00214/2018-2019 /12460)
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Flat No.102, Vijaya Durga Mansion,
Hafeezpet, Hyderabad.

Mob. No.8008207272.

Email 1D: vtotla@gmail.com.

21.The present_Petition bearing CP (IB) No.438/9/HDB/2019 is hercby

o K | :

e 27 )& -
Dr. BINOD KUMAR Lk K ANANTHA FADMANABHA SWAMY
<:MEMBER TECHNICAL MEMBER JUDICIAL
Rk
—
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